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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

C.A.Nc. 379/99.

Date of decision: 9th March,l99a

WS ER AN N W B O & e e OB S & e Wy O Oe W

Betweens
1. D.Jagadish Kumar.
2

A. V2jaya Kumar,

D.Sadesh Kumar.

K.Laxmaiah,

N.Mallkkarjuna Rao.

B.Ramesh,

5 & 3] - W
.

+» Atla Nageswara Rao. - ow Applicants,
And

1. The General Manager, Security Printing
Press, Mint Compound, Central Govt. Dept,,
Saifabad, Hyderakad.

2, The District Employment Cfficer,
Hyderabad District Employment Exchange(Labour),

Musheerabad, Hyderakad. - oe Respondents.,
Counsel for the Applicants: Sri K.Nageswara Reddy.
Counsel for the Respondents: Sri R J.R.Gopala Raoc for R-1.

Sri P.Naveen Rao for R=2
CORUM:
Hon'wle Sri Justice D.H.Nasir, Vice-Chairman.

Hon'ble Sri H.Rajendra Prasad, Member (A)

JUDGNENT

(my Hon'ble Sri Justice D.H.Nasir, Vice-Chairman)

Heard Sri K.Nageswar Reddy, learned counsel for

the Aprplicants and Ms. Sakthi for Sri J.R.CGopal Rao, learned

counsel for Respondent No.l, Sri Phaniraj for Sri P.Naveengao



learned counsel for Respondent Wo.2.

The applicants are the asplirants for the post

of Vendor in the Respondent No.l's organisation.

The applicants rely upon the decision of the Hon'ble

Supreme Court in the case of EXCISE SUPERINTENDENT,

MALKAPATNAM, KRISHNA DISTR;CT, Andhra Pradesh vs,
K.B.N.VISWESWARA RAU AND OTP@RS (1996(6) Scale 676)

to contend that the Respondent No.l has to consicer

their candidature even if their names are not sponsored

By the District Employment Exchange.

They alsc rely on the order dated 12.10.1998

passed by this Tribunal in C.A.No.1356/96.

Afgz the decision of the Hon'ble Supreme Court,

the DOPT have issued instructions on 18.5.1998 to
all the Departments to consider the candidature of all
the candidates who apply direct along with the candidates

sponsored Wy the Employment Exchange.

In the light of the azhove, it becomes necessary
to direct the Respondent No.l to admit the applicants
to appear for the interview for selection to the posts
of Vendor ac and when it is scheduled to take place.

The candidature of the applicants shall be considered
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along with those who have been sponsored my the
District Employment Exchange provided they possess
the requisite gqualifications and eligikility criteria

for the post in question.

Wwith the above directions the 0.A., is

disposed of. No order as to costs.

— o e

H.RAJEND RASAD D.H.NASIR,J
Memper( A Vice-Chairman.
Date:  9-3-1999. Eh”ﬂl- \
e 1o 3R1,

Dictated ir. open Court.

Note:

c.C., by 10-3-1999.
(B.O.)
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